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 ACT No. XX1II oF 1899.
. " PASSED BY THE Goéﬁﬁﬁoét’eﬁﬁm or INDIA N CoOUNCIL,

tember, 1899 )

An Act further to amend the Indian Coinage
Act, 1870, and the Indian Paper Currency
Act, 1882,

WHEREAS it is expedient further to amend  the
Indian Coinage Act, 1870, and the Indian Paper

follows :— - o
1, (1) This Act may be called the Indlan Oomage Short title

(@) It shall come into force at once.
2. For section 12 of the Indian Coinage Act,

“13, Gold coms, whether comed at Her Ma]esty S Gold coins
Royal Mint in England, or at any Mint established in legal tonde
pursuance of a Proclamation of Her Majesty asa ‘

tender in payment or on account at the rate of

¢ Provided that such coins have not been called in

Welght than that for the time being prescribed for

current weight.’

- 8. To section 11 clause (a), of the Indlan Paper A;id.'i_tidn‘td =
Ourrency. Act, 1882, the followmg Words and ﬁgures 2?:32?(,})1"
Shall be added namely :— _ Act XX,

“¢ or in gold coin which is legal tender under the 1%




